
AMtfMtt A M xry
CommHtn

nftr-*** No, no; J *n  not going to 
4Bmt  these oral amendments at this 
glepk Bon. Member must have (Ivan 
«atke of these amendments. In view 
« ( what X have Mid, I am not going 
to tUf  i"Y  discussion on any amend* 
uomt which it now fought to be moved 
*eaHr.

ghri Vajpayee (Balrampur): I am 
not moving any amendment, but I 
want a clarification.

gM  riinwanai) (Ambalapuzha). If 
yw r generosity is immediately with-
drawn like this then it creates some 
difficulty.

MM Namyaaankatty Menon: May 
I make one submission? This is a sub-
mission to you, apart from the ques-
tion of amendment

Mr. Speaker: I am not going to 
embarrass myself by these submissions

Shri V. P. Nayar (Quilon): Should 
you take so technical a stand on this?

Hr. Bpesker: Sometimes.
Bfcrl V. P. Nayar: It is a submission 

which we are making to you, that the 
cumber of hours allotted for the dis-
cussion on Kerala will not be enough 
For, you must consider the circum-
stances also. Our submission is that 
instead of 12 hours, which has been 
fixed by the Business Advisory Com-
mittee, it may be fixed at 16 or 1? 
hour*. This is a very simple matter.

flfcrt Naraysaankntty Meaea: It is 
against your ruling, because the other 
d>y. you ruled that nothing will he 
hustled and none will be muzzled. It 
ia not possible within the time allotted: 
unless the time is extended, it is not 
possible to conform the debate to your 
ruling.

Mr. Bpeaker: There is a limit to this.
« M  Vajpayee: May t point out that 

no A m  has been allotted for the dis-
cussion on the report of the UTOC on 
the Mondhra deal? Are we to under* 
stand that Government an not willing 
to taw  a discussion «n that report? 

m  LSD.-*

SRAVAKA IS, 1SS1 (SAKA) tmpioymtnt ^  
Exchangtt (Compulsory 

NattftoatiM of Vacancies)
d*U

Mr. Speaker: That is not ia this if* 
pod But I think It is already then 
in the items for discussion.

Shri Vajpayee: No. Will it be dis-
cussed during the current session?

Shri Tyagi (Debra Dun): How many 
times will it be discussed?

Mr. 8peaker: That is left to Govern* 
ment.

Shri Tangaaant (Madurai): Instead 
of fixing the time at 2} hours, we may 
request the Government to bring it as 
a Government motion, so that we can 
have one full day for the discussion.

Mr. Speaker: On which item?
Shrimatt Rena Chakrsvartty: About 

the Mundhra deal.
Mr. Speaker: In each of the Busi-

ness Advisory Committee meetings, * 
Government spokesman is also there; 
and he is advised to talk to Govern-
ment and then fix it up. It is a liUS* 
too early. Let us wait and see Now, 
I shall put the motion, to vote 

The question is:
‘That this Bouse agrees with 

the Thirty-ninth Report of the 
Business Advisory Committee pre-
sented to the House on the 3rd 
August, 1959”.

The motion was adopted.

lfclShn.
EMPLOYMENT EXCHANGES (COM-

PULSORY NOTIFICATION OF 
VACANCIES) BILL—contd.

Mr. Speaker. The House will now 
take up further consideration of the 
following motion moved by Shri 
Nanda on the 3rd August 1IBS, 
namely:--

'That the Bill to provide for the 
compulsory notification of vacan-
cies to employment exchanges, bn 
taken Into consideration.’1,
Shri Paaigrahl (Puri): How anbb 

tine is left over tor fids?
Mr. Speaker; About an hoar and «  

halt
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«ft TW Htf ) :
s? t  f i w  t a r  f t a r r  * m  |

t o c t  h  jpnrtf % «nr «ra*r
% ftl* tflfT p*T if I

*  *nnrcrr {£ ft? fa r  tit 
% fw  «ftr wppff ym  ft*  n# gin^r 

^*!% favrdi «pt g*r% % t o , 
« N t  ftwsRJT $ ft? aft ft*r twt 
«RT I, 3?WT %^T T?T vm  
h a  T3?F|T TOT % $HTT ^  fc »
W% *i? 'mt  ^nr fv  ip t v  
tjfr "farewr v  «r r , «p j v  

flW  4W ? ^
if* *  ftsnft fcfaftar g f | tffc *  m  
ftrctf *nn^Y % «mr wr *w?ft f  »
%ftR #  ft* * *  jf ft?
W  f w  %  <nrk tit  * f t? T  %ftt 
ffw r arHT ,*Tf$fr «ftr
i f r  J R R T  ^ T T ft*  « P 1T  t**TT
ft**jT *T*rr ?ft ^r t t t  am ■strrrY

$  ^ r» t t  > ^  ^  r̂nreft *ftar 
h$  ^ i *r uhot £ ft? f»n*
fifftP R T T  * T ? *  VT tit  *T T O 5  W  fjR T  
«Kt u|f 'WR wrr |  *r$ f t  s w  $ lit 
^  ^  < rw  t  *n*rar $
Pf  n? ^  t  ftf w  ftw
fiWgW XB ^  qi TSTT aro f*  *np
TO «RP#T f a  3IW ifo  aft 
fm tr sraRft »nra* | *  £  s%
tit*. 5!> *PFRT |, ?fi| fiRT €RW T?
wm i *«fni} ftw^rsr *r
tvtt ynftw  «*wr i t  i

W  fiw  ^  VKK *  W
*m  tit a n m  tit | ft? v*r tr w  
aft *<&far fWt f , ait amf «mft ifcft 
I , ^«rt!t f w ?  qw»»rrc»fe vt 
%>n $  i ^  m ftfv  vr4vn^t
i t  w d  w  ftw  % 51TT *kt ^t |  

f f t  «W|Wr S  #  «TTWt f 9  fBW  
4 t ^ it *«npir {f i $  o t w  ^  ftr « m

(CompulMtT VotiftetMan. 40® 
of Vocomcitt)

BOX
^ * n A  v t r  « r w  f t * T f  * w r  if t t  w vik  
* * *  #  ^ w t  w  «rt i j m p r t f e  %  
***fwns ftrepfV «ft m w fit %  p to  

’E W ^ t 1 1

?W% «n^ ?Tt ^  ^^Tf!TT £  %
fW t  1ft t» ar̂ f qr ift %fT

^  1 w  3W K  v r  « « t f
s r g t  t r̂ t  ft? iryfr

5t, v n r  «p t %  ^lf
^ T T  « » ^ |tJ |T ^ >  <4t »  i j t  1 * w  f t f t p r  
t  f v  a r^ t * r  ■jfr ?rrT %  « t r  w p j  

f , t o  ip s  ^ rr I, faffr* 
* fe  ^?it t , ^  «rre Sftnr w  
^ p j  ? t 3T 5t t t  q r e a r f i n r t f e » r q e  
^pt ^ tt  ?«rr fsr?r# ^  Swt 

® r^ ?r»ft a n r ? t « R
*T? f t ? T  > ft 5TT^ ^ T T  I ^ T P T
^ r r « T  j j y  |  f t r  a t f r  w  f t ?  ^  i m i m r  
$ wrar 5^ qt^rwaifcq % «w r, 
SH tix fa  % w^r, ^  # snw? 1̂ 
^  «rf̂ rfr % ,zx $
* N t  g f  X tt* ^ t  ! f ^ f

|  a r f^ r  f a r c v t  t  «p w  «nc ^
^  tit f  a rt f*F  * n f t w  u t  
*»Tv*>tRqf % *r#trpr «rtr f«m rr

I T ^ ^ n T ^ t ^ T  » r f W T O ? f t T « R
* r i R * w  ^  w t  <n*r<Ft tm T  ^ m r  P f  
^?rt « t t  *rEY f t w r o t f t  tftx  « p r « T T i w r  
ftr^ g* | 1 W  3T? & :

> R (tH  f t i i T ,  * *  s *  r t f  J jftr-
^  s ^ t  ? w w t  a r tf* iT , * *  m  * #  

? i f f  f e i T  a r r tn r , w i a v  t  
^  « w  f t  <5r w f t  ^  1 w a r  $ o r  
*^ [ |  f %  m * w f t v r d  a i t  f w  «rc t w t  
I  ^  * ^ V  ^ n p r r  |  f v  a w  tit  9m  
• f c f t  i t ,  ^apswt w f t  w r f t n  %  m t wm  
■ft ft? wsuft f f  #  t̂- ftpnH w r w fr « 
f ^ f t  W ^ [  %  * f t  ^  t e w M f  
M t f t  tit  ^ w r tit  ^  1
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4  fW«PT f W  ’WfWT |f ft? *m  
t p if  t ,  v f wmw «ftr *&r t t t  % 
m r ft  w t  * irnr’NWt’ft 
f , t  a t **-*• v rt 1 1  % ffcr «ft 

w irro PfJRir t  ^  w J  
% tit «fwv f*n?rm |

is .li t o

[Shwmati Renu Chakravartty tn the 
Chatr]

Y* SlfJT % tRflff f* f ftWT VT WT 
fft WIT f»W f  *IT tit
f*m art* t  t *r$r *r* m*. *nn*
wraT >ft '3ft t> ^rvt fg#
ftPBT 'JTR̂ fi I WT *TT Vfr
WHf^-s w?r f*nr ^  t  1 «nar 

*TT $ m  WT I  7 ti( 5TT3R  m  $*- 

<|H (  Îcii ^ VW ft*TR 5(Wt
% tfter ^ rr  I  f a  f w f - f w t ,
A 5*PRt TPT ff 5*T
vn x  3?R

frsgqqtft «rk m
« PFTT fr Jfifr fo r  $ fv  

nn% ^il^i flHT ^  *ft,
arm  j it  arm  <rcsjt %
tit efr-sft ffta-cfrT ^ -^ ir  qfcnn 

snarm ?rtr T̂ r *rerr $ nftr 
firn ife  $f*n*r*fcfT $«rkw *re5%
«rfr *ft f«mr srer gm 

mt  nr anwr $ i 3 *flr?r ***r >ft 
snfr w*ft |  i ?*n* fc r #  <far 
% 5CTT i*  ira fa  in *  fta r |
tit*  ** farce* «pta *wt fcr> *
$  fc. *®p «jt a t * »  e î r tfirc r «re 
|Wt | i anr f t  * ?  « m
fvmNfe #  t o  ta r $ tft $ «r*ra«ft f  
Pi? w * r * *  v rw w , w  » r fnr 
fW T «Rftir ftaT t  %  ^  fTO  
W * $ $ l  *H ftr^ * * (& * * * * (
* &  | tin  H  * n .x  vr fafr & st f

1881 (SAKA) 408
(Compulsory Notification 

Vacanciet) Bill
v #  %rrarr t  fo  *pf^r tt*t 
^ rr*n tin  s?qnftCtaT| 1

urcr q fw w  ^  fcrorrm ^ fv  afr 
fprt «rPnr f , ^
Vf 3TRIT ^ 'JCSUH apsr *fraT ^ I
W  r̂nRlr A *nwjn g f«r> w it w &  
H^wrrqr «Bf5nrr arrr fiprr Pp rw ft 
tit #^«fhr ft̂ V, tprw rTs 
» j w ^ f j r T  %  t r t  P r r  « r r  f ^ r r  « rr?, 
«ft r^ r  ’ ft vnr ^ r r  ^  ^ 1 

fawfrw f»w r *rT5w ?ft ^  t  ftf ^ 5  
«T5ft tit g^rr f t  3n$,
!T f«p ^  ?»r fq»^ m  5'r 1
i s  *r*% ^ f «rht *$ ?>rr fv  &nrr
W f  % «RT, fT %
w ^ r frrrtT?: firTT »nrs^
W  «|f% f?5*tn % W  ^ t H
?° TOT? ^T?ft 5Ti% T̂ TT t̂T I *̂TaPf
•pt ^  «rf | fap ? m  ̂  f^triqfe %

^  «K»ft *PPT f  titT qfr
^  ar^ g r ft aft ^ sr qf
ŝrt 4^3r^r ^ f̂ rtsV ^ ? n  t^?far 

v t Tv vf*r % fr ?
tir tnw r̂sr t  fanr vnpft 

jf t o t  Tfsr&r w rr  vtn  $
wfii f i f ^  f%q-f 5*rr & z z f t

wr <k f̂*TT 1 *€ ? ^  
frrar Vi6 fir>T <spt ^titt ift m sn 
| ft? *$ wra*ft faPT̂ ft 5^rr ^ r̂r »i< | 
#r ?  *n «rhc
JPPI f»W W  ^  5Tf W  <1 TTf
Ir w m  arm «tw  a r.w  
*w av  ^  ar<r̂  * (f *r$ w rrr 
iw  «tPt^ vt * f f  f^nuT vr m  
wnpw <Tf<n tit* an «nvA~ vw  
i ,  w  % s'r w i  «n<»fr vr tit nm  
rw nrr 5rrT*rr ^  swn: awt
W  * ?  WfT*FT i w  f ’Rr %
^  3 ^  i  t*

% «q;#*«fiw  m  *rcr ?fr v iw r f
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[?fi -CTiT ^

^  f t  m  f t

iTf 'Jifr ftTT 'qrTfT ftr IT  tr^ %

gK?ft ^ j lw  ■»fV

T f TT ftJT =^1 ̂ ft, ^^3T5TT 

^  qr ^  f t  f  3[ ^'i f t  I ?ft

^ f r  q r  f^^ct i t p w p t ^ h: ft^ft

srfT TT >3[̂  ^? t^

^ n w  ^-T f f t^ r  ?flT ?rr^ f l  
^ 7  I', srfT qr ?ri *̂ft |, ^fr t ?:
■*ft TT̂  ^ ? ft  ^ j t ^  ^^st

?rlT ?rk ^

^TT % fiT^ f̂cTf'Tfsr ff'T I

3sr «r s r ^

c^fa ? ^ % ■Jfr ^ r i f t  ?rk '4  ̂^
sr^Tf ^ 5 f r  f'tfr ^  ^ T f  ^

f  % •JTT f '̂TT ^ r ?  nr, ^  ’‘Tf
^?^'r ft'TT ?r>T 'Tt? -»ft TTsri^f 'Tt

?fff JTr ?TtT 5Tt #tJT ^ ^ " t  ^5 ff  JT’ ^
^  Pt t  STiTif, ^<Tf
^  ?TKcft ^ #

^fT 'ft I ^?fV ^rjff ■^STT 

f ^ j T J  ^ ft-Tr ^jI’t  sT'T'ft f r f ^ ^  

4. fr I

^rtq iT T ^^ rm  =^rfarr f  1^ 

? r ^  jw^nrcw ^  f r̂iT
^ f f r  ^jt?r ftrf2rfT ?rr^ 1%=Tr p3r̂ T% 

% ?n^»ft, ^

sTrdf-iR ?fp!: *f^3T^r ^  srf̂ PTfsr

sf ?tT2r f r  m  fT

fTRT ^  ^iT'iTT j t’ ^ j > r  ^ ^ s t  

^it 1 5ft ^pfJt ^

^\k ^ f  fe^rr
^  ^r ¥fr «rrJT^ jt  ^

f l,  t  ?PT  ̂ HTH ^ f e j f j  
^  ? r ^  ^  ^>t ^iTf

| f ,  VTTT I ??R7f 'TfT^W

Jif f?rr 5Tff 'K FTm^crr f t ,
f t ,  ^  sflstRM ^1%

^  TfT «rr, T̂f ^  ^  f ^
?rr^ ^'t ?rrd =#5r i

7)^ fsrr, fTTRT 5ft?̂ ?PT

sftd^dwft ?rift ^ r ?rr^

iT^ f^ r f r f f^  ^ift% % ^ I

STT'S f f ^ r  % trrqw^T^H  ̂

i T ^ f ^  ^  ?rrf^T ?rrf^ ^ft ^i% f  

ift-T ^5ft f
eft f - ^ - f l f T  f w ^  fe^rr t —  

ft? ?T=ETF5r f  ?>T ff' iTf ^^Tt

%7r w  I, ?rnT ^'Tf
f^^rr t̂ pt  ^■^fr %

?T5  ̂ ^.ft'? f  1
^«ft-T '̂ rT<?T q-f^cfT I 1^ i f ’T̂T̂T

^ r f  ^F.:?i' ^ ^r^ar

I 3ft ^qW T  TTTfTFT 5T|JI 

f^F jr ^ ft  ^ f , ^'r ft?

f ^ . T  W t;c f ^  %f^ ̂ ?r ^ f ,

^T3T?^ ^'r =̂ Tfm- I f  ^
^ Tpf^'T JT?T3: $  ^

^  I', 1̂- ^r^iTT fm  ^nnrr i
f?TT % ?r<T T> ?TK^t

f^?r^t ^i^r^r ?> i iT'TT•o ^

^  =?rT, mn
f  ?it?: f % f̂t-T ^r; | t  ^arr

»T!^ f  at ^  '̂tTT ^r ft

f^i(T ^w r =^iffT ?rnT
if ffT̂ HiT ^̂ rsrur

?rk ^  ^  ^rfc# 5̂ 'f  ^

^  ^1 ^  =MTf ^  ?'€

^  f  ̂  Ĵi. PwiT ^  I

% T f^  ■ ^  ^  ^  Ilf ^  ^  =̂ t1 ^  

q f^  ^ fe r  feiT 5TRT =5Tff  ̂ I 

q f#  ?iKift ^  ^  f r̂tJrT ^  

K =Ptf f.TTR ?T  ̂ f  I ?HR 

^Rf % ft’TT ̂ ft K Iff iTpmr i  ft;

^  fiTRT ^  SFTC
I  f^  ̂  ̂  Mt sfmmw ̂  ^
S5?ft^ ^  5Tf?T srrft ^
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TOtfr fT O «fttfr f *  «wr **  
« * *  t

«j|f* «ftr ift «pft f
«frc tow  $*rreT*nP | TOfart *  
f t  3 f  fa tro r̂npn # f t  «nrc * 

qg ftw to  ftarr t  t o  «r * t o 4»t

<TOTT ^  i S f i R  T O W f  $ « T O f r a r t $ *
ipnw f  t o  *  aw  fw r e fe  *t %m 
^sfipwTOre i vstr  to th ?  |
$ ^ r  T O ^ i f e  * n  *& » w W f e  vrf M

<T7#fCTr <P fiRTW %, 3TJT «TT fara#
4»wh ^’<»w  $ r
3  |t?rr |  fa  T O ffff % *ft f r o r  t o u  f ,  

4 ta 5 z  fiwr anwT t, t o  nr? it
$TO TmTR #  ft  fTOT *MT ^Tfffr »

I f  f^ n r r  ^ 5 ? r  f r o r  ^ t r t  
«r sr ^f * f t  i *15 f i f r w  sp t  

t*T f r  t o t  v.00 m tf *m  * 7*  
$ * r  * • • • * * #  * T O * r f t f  a t  < r c * f a r  

¥ fwnw $ * I'Tf TO *5TO S TO]7 f«PTT 
anfcrc » fr o  *r JTsr?r *nw «r3  
|  t o  «r ft >r or i *?t ffr « H T  ^ i f f *  I 

*arit *5>ar froro «tt *t ift fr t  £Wt 
R ? R T # T  *  8r o  T O V t  sr^sr V 7̂

f / k T O f t n r o v ' r  i t * % T O t f $

f W  q * F  W T O  » K M t < » H  T O T  "FT
q f t f  * t o r i t  t o t  f r  9 7 f t  * t  m ft 
*tor S t *  Hr •t o  i *r? oft srf^re t  

$ r o  t o * ^  $  fr o  ft  at 
$ror «rfroi $  M  ft  *rff t> «ts

w f t v w n r ^ T i ^ v f a *  

$ i i s W T O ^ t i n s  «n*fror*fTOT3 
^  | t  ?(t»r fipsr to t  ^  ̂  i 
«m  ft  w  **% *ft $ m  fa  ^rr iTft 
f l W  t o r w t t  f r o r  a n r o r  i w f f  t » n -  
TOi«frc»nlfoFr wtaf *?HTO*ff f*ra
f N t a r  t « n r  (ft tpr * f  *ft $ *  ^  t  

i w < f t s n f ^ f i  ^fTOf"n^*RTT

1W1 (SAKA) (Compulsory 412 
of VacttncUt)

Bttt
*19* I ,  TO ^  M  4^3R; OTfT % « f
t e t r f t r n s $ * T r c r t f r * T * ? * r * ,  ^ r  
v f f i r o v t t f t f t r t  1 t ^ r r T O p r ^ f i t « i r  
f% vn sim  qftw v  «ro f t  |, 

r ^ z r  TOpr ^ *m  q? m m  
n r fa*  t o  «fr tiftw

?fr 1 v tf * tto  *rM  TOft *rf 
% W l r i i ? T  f t r ^ ^ ^ ^ i r e * *

ftwr VTOT, A «PRR «r«E|f 
« r y  a n k ^ v r ^ t v n r  f  i j t

fifHT TOTf #*TT
t , t o  «Pt m  <rc TÔ rr i t t t ,  %hn 
* ^ ^ f * W T  t o t  1 3  f s t f r o  t ^ t t  w r g a r  
{'& & *?*?*' 5F«r

1 4^  ? f W f  ^  t w r  an ?rr 1 1 f r o  
? * W f ^st T O ^ f t  |  t o ^  i r t  « r V h * f W t  
»V ̂ rfrnr v k  fkm  mm  t  f t r  to w  
f c n  f t m  ^  f^F t o V  9ft*r, ^ n  s f t n

3t w  f ,  ^  f ft ?  *f*nff TOnro 
^ h t  ^ i f ^ ,  s i t a f t r f * € t  a r f p f t  
^ w t t o  s r f H T  1 ^ w p T ^ T O n r o

vr g fm  f̂ncrr 5  v flfv  ^N nr 
^  T O ^ f t  ^ r o r  j? i 
^ T O T ^ n p r f  | , n | t
^  f t R T O  f  f r o  ?  t o t  Hr * s m  % w  
*rtrm tftim 'fi GTw rfl ?H >« m *  

f r a r t ? f t * T » F T R 5f l & ^ f  t o  
^ r # T O < v  « ^ ^ T O m a n w r t « f t T T O  

^ j f t # W T O f T O T 3r m T | » t T O ^  
j i ?  f t u w  ^  a n #  f  f t t  ^ n s e  « i n *  

S t o t  T T # r  w f i w  ^  wrr* z  % m  " f i r  
n ff I , *r$ vro <yr<»m  w

’‘T m  «FT TCTO  ̂q ro : STfaz $ , TO^t
^  ftro f*Pf ^  ^ ?

^aftfsrafcrftarT TO Tt t o t  to  
^ 4 «ftror ’f r j « n ^  ^
^ w r r  5  ^f«issr t  ^ n p r r  f v  « f  

TO % W tto  
t  <wftpwrd  t o  trc t s  1 

«W t to #  *fr tft ftwn: T * i*
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[aft m  ft*  vrt «*rf]

fw * t i flf ^  <ft *  
*5 ifT'fT MlflT ji fa  ^  aft fa r 
tat fwT *pj t  | aft *iU«g<t
fry *fe faf&r $ *ft n w  
ftan arw w ffa  H  n tw fft

«pt aft ftrcur $ *ft tw rnif 
rfK *pSffqrft% M t l* lf «ft^TJTC 
*<snrt% fa$$<ftr3rt?s ’jfriR  *F ' 

M  *ftr m -  
Pnr % vp t v t «w r ^  *w *r
fa*fT *WT I  1

I*  *I«ft % *T«f $  M<M T7WT
wnjm j  fa  aft gw*r t  ursft 
% * , 3 *  T t WT STR 3  TWf «ftr
m ft *ft *  *rr < finrr
*p«t w&tfkt 5 W  ** fv n r  * r  t w  
f*$*n?%qm $an3 %wr*r«rrTftrc*ft*
<TRh=FT ?  W  ^  T̂TTT ^  ^  ^
fnw ¥ % mn vsr w r v t «r»r • 
t  w  f*rfav fT fr*nk *rar f  1

Blurl T u fim u i (Madurai). Mr 
Chairman, generally 1 am in agree-
ment with the objects of the Em-
ployment Exchanges (Compulsory
Notification of Vacancies) Bill, 1969 
and the purpose which was explained 
to us yesterday by the hon Minister 
I do not think anyone will have sen- 
ooa objection to the Statement of 
Objects and Reasons of this Bill 'Hie 
hon. Minister himself pointed out that 
it is based mainly on the Shiva Rao 
Committee's Report. Now the em-
ployers a r e  to be required on a com-
pulsory basis to notify to the employ-
ment exchange* all * w k w  
than vacancies in unskilled catego-
ries, vacancies of temporary duration 
and vacancies proposed tt> be filled 
through promotion and the employers 
are also to be required on a comjwJ- 
•ery bam to render to the employ-

ment exchanges staff strength returns 
at regular interval*

Although the objects may sound
plausible, I would like to convince 
you and the hon. Minister that unless 
the question of unskilled categories is 
also included the purpose will not be 
effectively served.

I have before me the employment 
exchange figures for the period from 
1954 to 1959. Going through these X 
And that there are a large number 
of unskilled workers who are still 
kept in the live registem For the 
sake of completeness I would say 
that the occupational distribution cl 
applicants in the live registers on 
April 1959 is as follows:

Industrial supervisory 
services am

Skilled and semi-skilled
services .. 96,980

Clerical services . 3,10*9
Educational services 56,680
Domestic services 49,882
Unskilled services 6,52,971
Others • • 58,808

So, on April 1, 1959, the number 
of applicant* on the live registers was 
12.36,988 and out of this unskilled 
services alone account for 6,52,971. 
In other words, nearly 50 per cent of 
thrn who have registered themselves 
and who are seeking employment are 
of the unskilled category.

Now, let us look into this Bill. 
CIsum 3 ssyr

"This Act shall not apply in re-
lation to vacancies.—

(a) in any employment in ••**- 
culture (including lu rtW
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ture) in any establishment in 
private sector other than 
employment as agricultural 
or farm machinery opera-
tives;

<b) in any employment in do-
mestic service;

(c) in any employment the total
duration of which is less than
three months;

(d) in any employment to do im- 
skilled offl.ce work.”

Unskilled office work is defined in 
clause 2 as:

“work done in an establishment 
by any of the following categories 
of employees, namely: —

^1) daftri
(2) jemadar, orderly and peon;
(3) dusting man or farash;
(4) bimdle or record lifter;
(5) process server;
(6) watchman;
(7) sweeper;

(8) any other employee doing
any routine or unskilled work
which the Central Govern-
ment may, by notification in
the Official Gazette, declare
to be unskilled work.”

I am dealing with this in detail to 
show that it is necessary to give more 
protection to the unskilled labour 
rather than to the semi-skilled and 
skilled labour, not that all those peo-
ple who have registered themselves 
who are unskilled or semi-skilled or 
skilled employees have been provid-
ed with employment. That is not the 
position. Even Ihen, there is at least 
greater chance for them to secure 
employment against the chance for 
these unskilled workers who go out 
of the way to get themselves regis-
tered in the various employment ex-
changes.

The hon. Minister made it clear to

lis yesterday that ultimately we pro-
pose to have one employment ex-
change in each district. That will 
also be able to help us to see what 
is the employment potential in that 
area, how many people are seeking 
employment and to what categories 
they belong. If we are going to ex-
clude one big chunk calling them im- 
skilled or by saying that Government 
can notify certain persons to be un-
skilled, we will not be doing justice 
and we will not be serious about pro-
viding employment for this large 
army of unemployed persons who 
even register themselves with the 
employment exchanges. If we say 
that no establishment need mention 
about vacancies that are available 
with them in the imskilled category, 
then, what is the purpose in asking 
this imskilled labour to go and re-
gister with the employment ex-
change? I am coming to the next 
point, namely, the question about 
enforcement of the law. There is a 
penal provision here that such of 
those who do not notify the vacancies 
available in the establishments may 
be punished with a fine which may 
extend to 250 or 500 whenever a pro-
secution is laimched. There must be 
strict observance of that part: that is 
the purpose for which this Bill is 
brought. I shall explain briefly how 
this is going to work in the case of 
public sector. Today the railways 
have got a special method of recruit-
ment. The Posts and Telegraphs De-
partment and many other depart-
ments of the Central Government say 
that they are not governed by any of 
these employment methods. Does 
this Bill cover the public sector 
including the railways, and other 
departments? It says here, in clause 
(2)(a):

Government”‘‘appropriate 
means—

(1) in relation to—

(a) any establishment of any
railway, major port mine or
T>il-field, or
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fShri Tangamani.]
(b) any establishment owned, 

controlled or managed by—
(i) the Central Government or 

a department of the Cen-
tral Government........."

It is vague. On first reading it gives 
the impression that it will cover all 
the sections of employees___

Shri Tyagl (Dehra Dun): For the 
purpose of notification----

Shri Tangamani: I want a clarifi-
cation as to how far the limited pur-
pose of this Bill will cover those 
establishments which will come under 
the Central Government. We may 
call it public sector: the Railways, 
Post and Telegraphs and other Depart-
ments coming directly under the Cen-
tral Government.

About registration, I have received 
some information that some persons 
who have already registered them-
selves with the various employment 
exchanges are requested to come 
periodically and to renew their appli-
cations. I do not know what is the 
direction that is given to these vari-
ous employment exchanges but if that 
is the position, it is a very sad state 
of affairs. When once a particular 
person has registered, it is the duty 
of the employment exchange to pur-
sue or follow him. It should not be 
the duty of the person who has re-
gistered to pursue the employment 
exchange. If we are only interested 
in statistics, it may be a different 
thing but if we are interested m help-
ing that particular worker who seeks 
employment through the employment 
exchange, a different procedure should 
be evolved. There are practical diffi-
culties. A  worker registers himself 
la an employment exchange and goes 
to his village and is awaiting the job 
In the meantime he may be looking 
after some agricultural work. After 
a few months, if he is to renew his 
registration, he has to go again to 
the city and go through the eartire 
formalities—

Which clause is the hon. Member re-
ferring to?

Shri Taagamanl: I refer generally 
to the working of the employment ex-
changes—not to any particular clause. 
Otherwise, we will not have mueh 
to say against this B ill

When these employment exchanges 
were taken over by the State Govern-
ments, several representations were 
made to the Central Ministry also as 
to how some employees who conti-
nued their services under the State 
Government were not given that con-
tinuity of service. Some employees 
were retrenched not on the basis of 
seniority or the last-come-finrt-go. 
principle. If more employment ex-
changes are going to be opened, then 
priority must he given to those em-
ployees who were orginally employed 
under the Central Government be-
fore the switch over to the State 
Government.

A certain practice which is now 
being adopted in Kanpur is helping 
the illiterate workers whether skilled 
or semi-skilled in guiding them as to 
where to register They have got a 
different system—colour system. Such 
a colour system can be adopted in 
other places also.

Without developing the point fur-
ther because of lack of time, I would 
lecommend to the Labour Ministry to 
go into the question of the various 
methods by which control is exercis-
ed on the seamen who are being re-
cruited by the Government and whose 
services are being lent to the foreign 
shipping companies

Shri Thlmmaiah (Kolar-Heservad- 
Sch. Castes): 1 welcome this Bill.
Some exchanges are doing excellent 
work in trying to provide opportuni-
ties of employment to the unemployed 
in this country. Figures show that 
only ten per cent of the persons re-
gistered in the employment exchanges 
are provided with employment. *ndt
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is d w  to the lack of popularity u  
already stated by some Members But 
if the appointments are to be pro-
vided only through these exchanges, 
they must be made popular; they 
should be established in all the taluk 
headquarter* Otherwise, if you in-
sist that appointments should be made 
only through them, many people do 
not know about the existence of such 
exchanges In a country like India, 
many people are illiterate Many 
educated unemployed stay at the vil-
lages and they find it very difficult 
to get appointments They do not 
know the existence of these exchang-
es and so are not registered m them 
That is the only reason why only ten 
per cent of the people registered are 
provided with employment It is 
not right to insist at this moment 
that appointments shou’d be made 
only through the employment ex-
changes Under clause 4(4), an em-
ployer is not obliged to appoint those 
who are sent by the exchange But 
that has not clarified the position For 
instance, many Scheduled Caste can-
didates who do not know about the 
existence of the employment ex-
changes cannot And appointments be-
cause the appointing authority insists 
that they should come through the 
employment exchanges The Railway 
authorities are insisting that the 
Applications for class IV posts should 
come through the employment ex-
changes When this was brought to 
the notice of the Railway Minister, 
he relaxed the rules and sent a note 
to all the appointing authorities that 
the Scheduled Caste candidates, even 
if they come directly and not through 
the employment exchanges, should 
also be considered along with the 
other applicants who come through 
the exchanges This must be taken 
note of and clause 4(4) should be 
retained and not removed as suggest-
ed by Shn Tyagi

Many of those who are enlisted in 
the employment exchanges enlist for 
a particular vacancy Suppose they 
apply for some other vacancy for 
which fe«y are not enlisted but for
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which they are suitable, the appoint-
ing authorities do not consider their 
applications because they are not re-
gistered for that particular vacancy 
Therefore, I submit that there should 
be certain categories of Jobs for 
which they should be enlisted If you 
publish a note specifying the catego-
ries of jobs in the employment ex-
change, they can enlist themselves 
for different categories of jobs That 
is my suggestion

1 do not know if it is right to ex-
clude the unskilled jobs from the pur-
view of the exchanges It is these 
unskilled people who find it difficult 
to get jobs Therefore, it is better to 
include them also

It is said here that vacancies that 
are to be filled through the Public 
Service Commission should not come 
under their purview I want to know 
what is to be done in the case of such 
jobs in the private sector which are 
equivalent to the jobs or vacancies 
to be filled by the Service Commis-
sions m the public sector or Govern-
ment departments There is no Public 
Service Commission in the private 
sector They usually h8ve a selection 
committee They also publish vacan-
cies of posts which carry a salary of 
Rs 500 or Rs 600 It is not clarified 
whether this Bill covers those jobs 
m the private sector You have only 
said here that the jobs where selec-
tion is to be made by the Public 
Service Commission will not come 
under the purview of this A ct But 
what about equivalent jobs in the 
private sector’  By the provision 
made in this Bill it does not mean 
that equivalent jobs in the private 
sector will not come under the pur-
view of this Act. That means, even 
if it is a big job in the private sector 
the employers concerned should no-
tify it to the employment exchange, 
whereas big jobs which are to be 
Ailed up through the Public Service 
Commission will not come under the 
purview of this Act I think this 
position has to be clarified by the 
Minister
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(Shri Thimmaiah.]
There is one more thing. Under the 

provisions ot this Bill an employer 
has to pay a penalty of Rs. 500 or 
more if he does not notify a vacancy 
to the employment exchange. I want 
to know whether it applies to Gov-
ernment officers also, and whether 
a Government officer will also be fined 
Rs. 500 or more if he does not notify 
a vacancy.

8hri Tyagi: Of course Also the 
Minister.

Shri L. Achaw Singh (Inner Mani-
pur) : Mr. Chairman, this Bill is wel-
come from various points of view. 
For the first time, the employers have 
been compelled to notify their vacan-
cies to the employment exchanges. 
Secondly, it also provides that at re-
gular intervals the employers should 
submit returns of staff strength to 
tile employment exchanges. This 
procedure will certainly enable the 
exchanges to a c q u i r e  a good deal of 
information regarding employment 
trends and employment needs. It 
will also enable them to give better 
advice to the Government, to the 
employers as also to the public. It 
will also encourage employment seek-
ers to register themselves with the 
exchanges. Lastly, it will promote 
better planning of training of the 
workers and also a better assessment 
o f the deficits and surpluses in res-
pect of employment seekers.

Yesterday, some speakers pointed 
out the inadequacy of certain provi-
sions, of this Bill For example, in 
clause 2(g) there is reference to a 
provision that establishments having 
less than 25 workers should not be 
compelled or should not be asked 
to notify their vacancies to the em-
ployment exchanges. The Factories 
Act applies to factories and establish-
ments having less than 25 workers I 
do not understand why the same pro-
vision of the Factories Act should not 
apply in this case also.

Then, there is a provision in clause 
3, sub-clause 2(b) that vacancies in 
an employment carrying a remunera-
tion of less than Rs. 60 in a month
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should not be notified. I  believe that 
this will give a good handle to the 
employers to escape the operation ot 
this Act, and it will certainly ex-
clude a large number of employment 
seekers from the operation of this 
Act.

There is another provision In clause 
3(1) (d) by which unskilled workers 
are also excluded from the operation 
of this Act. I believe that a pretty 
large number of workers will be ex-
cluded from the operation of the 
Act. That is why I would rather like 
that these provisions are deleted.

Naturally, we would also say that 
the Bill does not go so iar. The Shiva 
Rao Committee has also dealt "with 
the reasons as to why the employers 
do not find the employment exchang-
es so helpful and why they have not 
adequately utilised the services offer-
ed by the employment exchanges. For 
example, these employment exchange* 
do not provide for trade tests. In 
Chapter VIII of their report they 
have recommended that the employ-
ment exchanges should introduce the 
preparation of a panel of names for 
the posts of clerks on the basis of 
te°ts They have also recommended 
that a classification system bhculd be 
introduced by which there should be 
a classification of applicants desiring 
skilled jobs on the basis of trade 
tests We fully endorse the recom-
mendations ol this Committee, and 
we feel that this Bill should have 
made similar provisions. In that ease 
we could have easily asked for 
another provision, namely, that 
the employers should be compelled to 
recruit directly through the employ, 
ment exchanges. There should be a 
clause providing for compulsory re-
cruitment through these exchanges. 
Hiis is very much necessary is the 
interests of our economy and in the in-
terests of the employers as well as the 
employees.

Now, I would like to draw the atten-
tion of the Ministry to certain aspects 
«r the unemployment
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B v n ; one know* that the problem of 
unemployment Is very delicate matter 
and It has to be handled very care- 
fully. H we have to solve this pro-
blem, we require a very accurate and 
scientific data so that we may know 
the difficulties and in respect of this 
tin employment problem and suggest 
remedies. In this connection I would 
like to draw the attention of the Minis-
try to certain departments of the 
Government, certain heads of depart-
ments, who never notify these vacan-
cies to the different employment 
exchanges. People are very much dis-
satisfied. I have got an instance in 
which certain members of the Sche-
duled Castes and Scheduled Tribes 
have been asked to go directly to the 
heads of these departments for re-
cruitment. This is not very satisfac-
tory because the same defect which 
applies to the employment exchanges 
also apply to the heads of departments.
In the absence of employment ex-
changes in the rural areas and in sub- 
divisional headquarters, the people find 
and they are not properly notified of 
the vacancies that arise. The so- 
called letters are not issued in time. 
They feel the same difficulty in the 
case of employment exchanges. I have 
referred these matters to the Ministry, 
and the Ministry has informed me 
that “ this procedure has been follow-
ed with a view to minimising the in-
convenience and hardship caused to 
tribal applications residing in the 
hills of Manipur.” I have also been 
informed that in fact it affords fair 
treatment to all applicants. I cannot 
agrfee with this point of view. I feel 
that the tribal applicants should re-
gister themselves with the heads of 
departments and the employment ex-
changes «s well. Otherwise, the 
pitcure shown in the live registers of 
employment exchanges will be unreal, 
and as it is. it also leads to a lot of 
confusion.

U h n . •' V (|

1 would request the hon. Minister to 
enforce strictly the provisions at this 
SW, when it becomes law. and also
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see that they are made applicable to 
the heads of departments and to the 
establishments in the public sector.

Lastly, I would like to urge upon 
the- Ministry to open, as many employ-
ment exchanges in the rural areas and 
in the sub-divisional headquarters and 
also in the district headquarters, as 
possible. The hon. Minister has 
already promised to open exchanges in 
the district headquarters. I feel that 
when the employment exchanges are 
opened in the rural area*, the griev-
ances of the tribal people as well as 
those of the rural people would be 
removed and their ambition also will 
be fulfilled.

Shri K. N. Paadey (Hata): 1 am 
very much thankful to you for having 
given me an opportunity to express 
my views on this Bill. Though look-
ing at the face of the Bill it will be 
conceded that it is a very simple Bill, 
if you look to the following two 
points, namely, what was the necessity 
to introduce this Bill and secondly, 
whether, after having passed this Bill, 
the same necessity may be achieved, 
then, the Bill becomes very important.

Yesterday, I heard some of the 
Members complaining that the employ-
ment exchanges have not fulfilled the 
real objectives because of so many 
reasons. The most important reason 
why the employment exchanges have 
not fulfilled the desired results was 
that they have been given the work, 
namely, only of persuading the em-
ployers to recruit people, and they 
have no force behind them to see that 
the recruitment is made through the 
employment exchanges. That is why 
they have failed to achieve the desir-
ed results.

After this Bill is passed I want to see 
ay to what results will be achieved. 
The object of the Bill is simply to 
notify the vacancies occurring in the 
factories. But after having the vacan-
cies notified, is it compulsory for 
the employers to choose from among 
those persona who have been notified? 
Ho. So, there is no use at all ty
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simply asking the employers to notify 
those vacancies On the other hand, 
there seems to be some contradiction 
m this Bill, and I want to draw the 
attention of the hon Minister to those 
points. In subclauses (c) and (d) of 
clause 3, it is said*

“in any employment the total 
duration of which is less than 
three months,” and

“in any employment to do un-
skilled office work"
Now, only “duration" has been men 

tioned here The character of employ 
ment has not been given What hap-
pens in Kanpur, to which reference 
was made by Shri Tangamam? In 
Kanpur 25 per cent of the total number 
of textile workers are called substi-
tutes, and when the permanent work-
ers are absent, they got chance m their 
places Those vacancies may be tem-
porary, because a worker may be 
absent for 10, 15 or 30 da\s, and if 
those places are nnt notified there is 
every likelihood that the substitutes 
may not have chances to work m the 
places of the permanent hands This 
u  a major difficulty m Kanpur So 
instead of this “duration’ , if ou 
define what is “temporary’ and 
“permament” under this Bill it will 
be useful Unless these worrit aie 
defined, the purpose of the Bill v ill 
be defeated Only “duration” ca*u ot 
help “Duration" will creat confusion 
and there may be cases in Kanpur 
where even those ptrsons »h o t  ere 
previously getting employment in the 
places of the permanent workers may 
not be able to secure employment in 
that manner after thi« Bill becomes 
law

Shri A C. Gaha (Barasat) This is 
not only the case m Kanpur It pre-
vails in other places also It is an 
evil thing

Shri K. N. Pandey: It may be in 
other places also I have knowledge 
about Kanpur and that is why I am 
expressing this aspect about Kanpur

Another thing is, the wording in sub- 
clause (d) It is said “in any em-
ployment to do unskilled office work"

So far as I have seen, the employ-
ment exchanges have been able to 
secure work for not only skilled anft 
semiskilled workers, but for un-
skilled workers also If that is so» 
what was the necessity of putting this 
clause here? When the unskilled 
workers are already getting work 
through the employment exchanges 
I feel that if this clause remains there 
it may create some confusion

The other case that I want to men-
tion is this Suppose there is a nan 
who is getting Rs 60, he will be called 
an unskilled worker according to this 
Bill In some of the cases where the 
minimum wage has not been fixed, 
even the skilled and semi-skilled 
workers are gettting less than Rs iO 
What will happen to those workers? 
In their case, this Bill will rreate an-
other difficulty In spite of their being 
semi skilled or skilled, they will not 
be able to get jobs because they are 
being called unskilled (.imply because 
of this Bill So, I do not think it 1* 
necessary to add the clause according 
to which a worker who is petting 
Rs 60 per month is suppose d to be an 
unskilled worker

I can tell you the po uion in the 
sugar factories The clerks there in 
some factories are getting less than 
Rs 60 per month Ar< th< v unskilled* 
If they are unskilled, then they will 
be deprived of their jobs because 
those places will not be notified. 1 
very welt understand the purpose of 
the hon Minister He does not want 
to use for<e, because the use of force 
so often creates hatred between the 
parties But unless force is there, the 
parties cannot come together and 
peace also cannot be established. If 
they know that nothing could be done 
even if they violate the law, then they 
will not care for the law and you 
will not be able to achieve the desired 
results So, if some clause is put in, 
making provision for some force be-
hind this Bill, it will be good Let it 
not be used very often but let It be 
there
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Dr. M. t . Aney (Nagpur): Compul- 
«tai?

Shri K. N. raafley: Then you will 
•m  that the Bill will solve the pro-
blem In Kanpur there wag a scheme 
at decasuallaation and the parties did 
•ettle some of their disputes by mutual 
dtruarion as the Government was 
behind it So, unless you put some 
force in this Bill no useful settlement 
may be made in that way if the Bill 
4* passed without any change

1 want to bring to your notice that 
the provisions of the Bill, instead of 
creating a good atmosphere to get 
n ote jobs for those who are seeking 
employment, may put the workers 
nowhere I think you will also realise 
this position and I hope that the 
Government would try to do some-
thing so that something good may be 
done by the introduction of this Bill 
and also having passed it

Mr. Chairman* I find that there are 
a large number of Members who want 
to speak on this Bill But according 
to the time allotment of the Business 
Advisory Committee, I think we should 
be finishing the Bill by half past one 
In view of the fact that various other 
Members also desire to participate w 
the discussion and since it seems to 
have developed into certain contro-
versies, 1 would suggest to the Honse 
that we may extend the time by a few 
more minutes and allow a few more 
Members to participate I will call 
the hon Minister round about 1 SO 
Would that be all right*

flkH Nanda- Yea

Mr Chairman: 1 shall allow this 
particular reading till 1.30 Other-
wise, we should have finished by now

S M  8. M. Bsnerjae (Kanpur). Mr 
Chairman, I welcome this Bill and I 
feel that it is a step forward But as 
pointed out by my other fnends, it 
fr quit* obvious that this Bill is not 
jp fog  to have the dadred effect on 

employers either in the public 
•tetar or in flu  private sector I am
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unable to understand as to why the 
unskilled workers who form the bulk 
of unemployed people today in the 
country have been excluded from the 
the purview of this Bill May I 
submit for the information of the hon 
Minister that out of nearly 12 lakhs, 
8 lakh people, te  more than 50 per 
cent, are unskilled workers What will 
be their fate’  Should they be left at 
the mercy of the employers’  This is 
a matter which should receive the 
consideration of the hon Minister

In all our projects, more than SO 
per cent of the workers are unskilled 
In the Bhakra dam, about 5,000 men 
are going to be unemployed very soon 
Out of them, nearly 4,000 are un-
skilled. Unless the employment 
exchange comes to the rescue of these 
people by registering them and issuing 
introduction cards for alternative jobs, 
their fate is almost sealed and they 
will be entirely at the mercy of the 
employers

IS 14 hr*.

[Ms. De pu t y -Spzajuoi m the Chair]

I cannot understand why the daftz 
orderly, peon, bundle and record liftex 
process server, watchman and sweeper 
have been excluded In most of the 
mercantile offices in Cacutta nearly 
50 per cent of the people are doing 
the same job of daftnes, peons oar 
orderlies Why should thfey be debar, 
red’  Why should they not be allow-
ed to secure employment through 
the employment exchange7 If they 
are excluded, there will be favouritism 
and nepotism For the post of an 
orderly or peon, the practice is that • 
peon is appointed only if he is liked 
by the officer concerned and if he can 
also work as domestic servant It is 
as true as anything and I hope the 
hon Minister and the officials of the 
Ministry know it better than I  XT 
these people come through the employ-
ment exchange, they will be assured 
of a minimum wage and some —n ice 
conditions at least If these categoriaa 
are excluded from the purview «f
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this Bill, it will be giving an impetus 
to favouritism and nepotism.

Regarding the working of the em-
ployment exchange, much has tx»en 
said about bribery etc. I do not deny 
that these charges are 'utterly 
false, but because I was a mem-
ber of the advisory committee 
of the employment exchange for 
a considerable time, I also realise 
the difficulties of the employment 
exchange officers. The employment 
position in the country is such that it 
is difficult for the officers to function 
Xf there is no employment, what is 
there to be exchanged* A hungry 
starving man goes to the exchange and 
tries to bribe the clerk or the officer 
concerned. So, unless the employment 
position changes, corruption cannot be 
stopped. I know some of the new 
employment exchange officers with 
young blood want to work the ex-
change as honestly as possible So, 
let us discuss this entire matter to 
see how corruption can be checked 
The needy man knows no law, logic 
or reasoning which can convince him 
If he can get employment fetching 
Rs. 30 or Rs. 40 a month for at least 
six months, he does not mmd spend-
ing Rs 100 on bribery So. the real 
cause j<< not that these officers are 
corruptible, but the needy man tm-5 
to corrupt them just to get two meal? 
a day. So, there should be an enquiry 
into the working of the employment 
exchanges to see how they are func-
tioning, whether they have served or 
defeated our purpose, etc This is a 
matter of dispute which can only be 
investigated.

Then, the domestic worker-; have 
also boen left out. The hon Minister 
was kind enough to discus* this matter 
In the informal consultative committee 
and even in XVII Labour Conference 
Where is the harm if the domestic 
servant goes to the employment ex-
change? Hie moment he registers in 
the employment exchange, his antece-
dents should be verified bv the 
exchange. Then if be is provided a 
Job under somebody, at least that 
particular mao b  assured that he If

getting a man whose antecedents have 
been verified. By this method we will 
have correct statistics about the work* 
mg of domestic servants. I do not 
think there is any harm if the domes-
tic servants come through the employ-
ment exchange.

Then, cases of posts to be filled by 
promotion will not be covered under 
this Bill Take the defence industry 
or any other industry where there is 
no direct line of promotion. If an in-
dustrial worker wants promotion to 
a supervisory, clerical or some other 
cadre which is non-industrial, officers 
of that particular establishment say, 
“We are having fresh recruitment and 
so you have to go to the employment 
exchange and try your luck a|ong 
with others coming from the employ-
ment exchange” He cannot be pro-
moted, because there n no direct line 
of promotion Supposing I am a skil-
led man and there is a post of store 
keeper 1 want to become a store 
keeper to better my future I can-
not be promoted bv the employer only 
on the ground that there is no direct 
line of promotion It will be taken as 
a new appointment and the worker 
will have to go to tho employment 
exchange and get a card for his case to 
be considered When ho goes to the 
employment exchange, the officer 
there says, "This is a clear case of pro-
motion, you are alreaJy employed 
somewhere and you want to better 
your future We cannot give you any 
card"

Those are the practical difficulties 
experienced by the employees in the 
public sector and 1 would request the 
hon Minister to consider them. I 
welcome this Bill as a whole, but aa 
the previous speaker pointed out b  
regard to the various clauses. I would 
request the hon Minister to say some-
thing about the points raised by us
18 20 hn.

[Mr . Sm uR  in the Chair)
Shri V. IT. Patti (Dhulia): I agnp 

with the previous speakers so f*r fp 
the question at employment possfttftik
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ties 01 unskilled labour are concerned 
This Bill asms at assessing the employ-
ment possibilities of only skilled 
labour. But, in fact, unskilled 
labourers foim t  formidable part (if 
our job-seekers So far as their feta* 
tistics are concerned, no definite sta-
tistics have been collected So, I 
vould request the Labour Mm stry to 
avail themselves of the forthcoming 
census to collect correct btaUstics, so 
tar as unskilled labourers are con-
cerned. Along with that, if some 
periodical reports are asked for bv the. 
employment exchanges from the Mi-
lage officers statistics can be Vrpt up- 
to-date, as far as unskilled labourers 
are concerned.

So far as the present Bill is con-
cerned, the very fact that unsk lied 
labourers are out of the purview of the 
Bill shows that it cannot serve much 
useful purpose I would submit that 
the Bill ought to have provided for 
assessing the potentialities ot the 
unskilled labour also

As far as the potentialities of the 
skilled labour are concerned, I ask 
the Minister what the exact a m is m 
bringing forward this Bill’  After all, 
if you want to assess only the pjteu- 
tulilies of the skilled labour m the 
cities then the present exchange* and 
the labour officers can very well assess 
it Sub-clause (4) of clause 4 excludes 
the possibility of giving employment, 
or introducing the elenun >1 1 impul-
sion in giving employment, to the job-
seekers So, even without tins Rill, it 
was possible even before to assc3* the 
employment possibili'ies in urban 
areas, because in a city having a popu-
lation of one lakh, the employment 
exchange can well collect the data as 
to what are the establishments employ-
ing 36 persons. So, my submission is 
that it could have been possible even 
under the present circumstances to 
collect the data, so far as employment 
possibilities of skilled labour are con-
cerned.

m s  i n
(Mr. Dmrm  Q m m i <» the Cfertr]

Now, by the introduction of the Bill, 
it might happen that those establish-
ments which are now running with a 
staff of 25 persons might manage to 
see that their concerns do not expand 
at all, because they might th nk that 
having introduced this compulsory 
notification of vacancies, in course of 
time we may also introduce the ele-
ment of compulsion so far as employ-
ment is concerned So, my submission 
is that by passing this B 11 (he only 
thing that will happen is that there 
will be no expansion on the part of 
those es abhshments in the private 
sector which employ now less than 25 
persons Therefore, I wojld submit 
that this aspect must be taken into 
consideration

The Bill, as it is at present worded, 
dot's not introduce any degree of com-
pulsion, «o far as employment is con-
cerned The onlv thing that is 
achuvcd bv the Bill n that the Gov-
ernment will be having a complete 
assessment, regarding employment 
possibilities for the skilled labour. 
My submission is that even with-
out the passing of this Bill, the 
employment exchanges and the 
labour officers can well collect the data 
The difficul'y will arise only so far as 
bigger cities like Bombay and Calcutta 
are concerned Even >n those caaes, if 
a little attention is paid by the Gov-
ernment, information about the 
employment potential for skilled 
labour can be obtained. So, I do not 
find any purpose in passing this BilL 
So far as seeking information sbout 
the employment poss bilities is con-
cerned. as I have said, it could have 
been done even without passing this 
Bill The only result of passing this 
Bill will be that there will be more 
work m the employment exchanges. 
That is all what I have got to say

Mr. Depaty-Speaker: 1 would be
calling the h o n  Minister at 1 SO pan

Shri Prabhat Kar (Hooghly): So far 
as the Bill is concerned, we weleon* 
the purpose for which the Bill is beiaf 
introduced. But the provision, as it is 
laid down hi the Bin, I an afraid 4m *
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sot serve the purpose. It has already 
been pointed out that the only obl'ga- 
lion now, so far as employees are con-
cerned, in the private sector as well 
as the public sector, is to notify the 
vacancies. There is no assurance that 
all those posts will have to be filled in 
through the employment exchanges. 
Now, pure and simple notification of 
the vacancies will not serve the pur-
pose save and except inclusion of more 
names in the register of the employ-
ment exchanges.

Secondly, this Bill precludes notifi-
cation of vacancies in an employment 
which carries a remuneration of less 
than Rs. 60 a month. Knowing as we 
do the rate of wages paid in different 
industries, and also in the Central 
Government, the employment which 
carries less than Rs. 60 a month as 
remuneration will be overwhelming in 
number. For all those vacancies, no 
notification will be necessary. That 
means that more than 80 per cent, of 
the vacancies in different industries 
and establishments will not have to be 
notified. As a result, for a -Majority 
of the vacancics, no notification will 
he required.

Then, it excludes unskilled office 
work. Today we know that in any 
establishment roughly about 33 to 40 
per cent of the staff belongs to unskill-
ed office work category. This Rill does 
not apply to them For them, no noti-
fication will be necessary. Therefore, 
even on an establishment which comes 
under the purview of the Bill for 40 
per cent of the employees, no notifica-
tion will be necessary.

Although the purpose of this Bill is 
to see that employment is procured 
through employment exchanges, the 
set result of the provisions included 
in the Bill will be to exclude a 
majority of workers from the purview 
at this Bill, because only for some jobs 
notification will be necessary. A 
majority at work which either carries 
a remuneration of less than Rs. 60 a 
month or which, as it is enumerated in 
clause 3 (c), is one the total duration

of which is less than three months or 
is unskilled office work, is outside the 
purview at this Bill and so no notifi-
cation is necessary in those cases.

So, my submission is that the pur-
pose for which the hon. Labour Min-
ister has brought forward this Bill will 
be frustrated because of the inclusion 
of this provision. It has already been 
pointed out by most of the members 
who have spoken. So, I would tell the 
hon. Labour Minister that since the 
purpose for which he wants the Bill to 
be passed is being frustrated because of 
the inclusion of this provision he him-
self should make amendments iq the 
Bill so that the majority of the 
employment today can be procured 
through the employment exchanges. In 
that case, the Government will also be 
in a position to know whether the pur-
pose for which employment exchanges 
have been established has been pro-
perly served and whether they are 
providing jobs to the people. Also, 
they can get proper statistics about the 
unemployment in the country.

I would request the hon. Labour 
Minister to consider the various view 
points which have been expressed in 
this House by various sections of the 
Members.

13.34 hrs.

Shri Nanda: Mr. Deput-Speaker,
Sir, the central provision of this pro-
posed legislation is contained in clause 
4 which seeks to impose an obligation 
on the employers to notify vacancies 
to employment exchanges. Naturally 
therefore, discussion revolved round 
this provision. I gather that practi-
cally all the speakers, who spoke on 
this Bill, expressed themselves in 
favour at extending the compulsion 
feature beyond notification of vacan-
cies, that is, to recruitment also. I 
said practically because I have in mind 
my hon. friend, Shri Tyagi, who, a# 
the first speaker on this Bin, started 
with some kind of an Qppoa:ttan to 
this provision regarding compulsion in
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the matter of notification of vacancies. 
But as he proceeded 00 and when he 
concluded I waa not quite sure whe-
ther he had only made it as an intro-
duction in ordepr to emphasise that 
that was not enough and that there 
should be compulsion regarding 
recruitment also. I say so because he 
ultimately pleaded for the unemployed 
person who goes on in search of jobs 
from place to place and becomes frus-
trated because without employment he 
has to spend his energy wasteful ly. 
without any kind of result and it is 
our obligation to come to his rescue, 
and do something m anticipation of 
even his coming to us, that is, we 
Should go out and extend a helping 
hand to him That was the idea

He also said that the emp’oyer  ̂
have naturally a bias m favour of their 
kith and kin and friends and all that 
and, therefore, people may not have a 
good chance simply on the ground of 
their merits Therefore, I th»'k that 
even he really was not very much 
against the provision of compulsion 
but to the degree to which it goe«s 
But really he was asking for a moie 
vigorous implementation of this 
measure.

He also made the point in the verv 
beginning that we should not go on 
multiplying measures and taking upon 
ourselves new tasks and that thing? 
which we have on our hands should 
be d o n e  well 1 agree with him. This 
proposal is exactly of that type We 
have the employment exchanr.es We 
are incurring expenditure on the 
employment exchanges. We have the 
staff. We have all those facilities 
created in order that they may be used 
adequately and properly whicn are not 
being used. Therefore, this is a step 
in the direction of a fuller use of a 
machinery already created. It does 
not go out in any new direction. That 
is one point with which I agree so 
far as the purpose is concerned, but I 
also further add that in this ease the 
deduction will be in favour of the 
measure that is being put forward 
rather than against it

Why do we not go further than what 
we propose to do? We are being urged 
from all sides of the House that com-
pulsion should extend to recruitment 
also My answer is—and that is the 
most important part of the answer— 
that we are proceeding on the basis 
of the recommendations of a committee 
which made a report and which was 
a unanimous report

An Hon. Member: Not unanimous.

Shri Nanda: Well, it was nearly
unanimous At any rate, if there was 
any dissent it was not regarding this, 
point So, so far as this feature is 
concerned those who applied their 
minds to the subject, examined every 
aspect of it and heard so many people, 
came to this conclusion that the time 
has not come and that at any rate for 
the present there should be no com-
pulsion regarding recruitment.

Shri Tyagl: But did they make any 
recommendation to the effect that there 
should be no compulsion even on the 
public sector which actually obtains 
today by your orders’

Shri Nanda: I am coming to that I 
shall come to that. They were in 
favour of starting with this feature in 
the public sector That is perfectly 
true Without waiting for this Bill 
that recommendation has been carnei 
out to an extent and i& being pro-
gressively adopted. The question is, 
“Well, you may have certain consi-
derations about the private rector not 
being brought under this compulsion, 
but what is it that prevents you from 
bringing the public sector under this 
obligation9” ! thought at g'vmc the 
answer later on but I might give it 
straightaway The answer is that so 
far as the public sector is concerned, 
as I have said, that idea had h»en 
accepted even before we brought on 
this legislation I have got a whole 
list of States and of various depart-
ments of the Government that have 
accepted that position. We are going 
forward in that direction in the Cen-
tral Government by directives as the 
hon. Member wanted to know. Regard-
ing the States, I have got a list of aH
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the States and I find that many of 
them have agreed. I think that to the 
extent it remains further to be imple-
mented we will be able to ■succeed

8hrt Tyagi: The exemption sought m 
this section does not mean 30m? back 
from what you have done by meant of 
circulars

Shri Nanda: Not at all I can say 
very clearly and categorically that we 
will be pressing on so far as every 
part of Government carries out this 
requirement

Now, regarding the private sector, 1 
said that here is a report that is thi 
main answer But there n another 
answer also We have to consider our 
capacity to undertake certain duties 
ourselves This is simply asking the 
employers to notify vacancies without 
compelling them to choose out of them 
It is a verv very limited obligation 
If they do not And those people to 
their taste they can get anybod\ else 
but when you say that Ihty mu't 
choose out of them, the responsibility 
on our sybtem becomes very much 
bigger and we will have fo be very 
much more careful We have to see 
that before we take upon oursehei thi« 
kind of a very big responsibility we 
take steps which will ensure that we 
can, if at all it becomes necessary 
carry that duty properly and discharge 
that responsibility adequatplv

Then there is another thing As 
bon Members asked me, is the purpose 
being served’  I will have to answer 
that regarding coverage also but her* 
too the purpose will be s«r\ed not by 
compulsion but by other means My 
approach to all these matter  ̂ regard-
ing workers and regarding employer 
employee relations is the minimum oi 
compulsion I have not been dis-
appointed in this approach 1 have 
found—and 1 may here, on the floor 
of this House, pay a tribute to all 
Bides, that is, all sections of employers, 
all sections of workers and all States— 
that a number of new things, new 
departures, innovations and new ideas

have been accepted by all these sec-
tions voluntarily, that thing* which 
might have taken years have been 
done and where by law we would not 
have been able to get very significant 
results I find that by persua? on, we 
are getting those results and better 
results Therefore, having created a 
kind of a position, I do not say “pur-
chase the wares in this shop” whether 
they are good or bad, I only leave it 
to the man who comes, and I see that 
I serve him properly. That is the 
kind of arrangement that Is being 
made

I may add further that though it is 
voluntary, there is some kind of a 
moral compulsion coming in As long 
as he does not have my names, I do 
not know whom he has rhosen, and 
whether he has chosen well or not. 
The moment he notifies I come in. 
Without compelling him, I can say, “1 
submitted five names, and you have 
chosen not a person from out of the 
five but a sixth man ’ Today, tomor 
row, everyday he does that Then wc 
can see has he really been able to 
secure a person better than those we 
have submitted or is there somt other 
element at work’

This will have a considerable mortl 
force in that they cannot ignore the 
tequiremcnts of applying ceitaln 
standards Thev cannot go beyond the 
list we submit and choose people who 
are below those standards who are 
sub standard, who in qual ty, 
experience and in other ways ate 
infcnor to those submitted by us It 
may not be apparent where the differ-
ence is ten per cent but it will be 
obvious where the difference is fifty 
per cent and the person '.elected Is not 
half as good as the other person The 
1 esults are secured by these mean*

I was told, “Why have this compul-
sion of notification9 If you only want 
statistics, you can get statistics” It 
is clear that it is not for statistic* that 
we are wanting it. it is for some real, 
practical object to be securtd through 
theee provisions.
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Now, the other question—if I need at 
an go back to it—was, “why not omit 
this compulsion altogether7" Well, 
Sir, I have answered it partially, but 
] may add to that, because the hon 
Member Shn Tyagi asked, "Why 
should you have to do this7 People 
would come to you if you make your 
arrangements more attractive It may 
be that there is something deficient on 
your side, on the side of the employ 
ment exchanges'* This idea, this 
doubt, this question that is laised 
would be quite relevant if 1 were com-
pelling that person to choose from here 
Then the questions whether I a m  
offering good persons or not, whether 
I am answering his demands m good 
time, quickly, or not, all these things 
will come in, speed, qual tv and all 
that But if it is only a question of 
just telling me what people he wants, 
there the quality of my woik does not 
really matter—whether there w a s  cor-
ruption, whether some peopli got 
through the registration bv paying 
something, etc That will only aflect 
my popularity from the point of view 
of the job-seeker, not of the employ**! 
So, that does not apply in this ease

Then, why is it that these employers 
have not been roming to u«7 I think 
hon Members themselves answered 
this Because, whether it is a good 
employer or an employer not so good, 
everybody wants to be free, free from 
any kind of restrictions If he is free, 
even a good employer thinks “why 
should I ask somebody else*" If he 
is not so good, he will not allow any-
body to look into what he is doing 
It is these considerations which come 
in rather than the question of the way 
in which our exchanges are worked 1 
will come to it soon, as to *hat is 
happening to the exchanges, whether 
all is well with them or whether there 
are defects and whether some improve-
ments have to be made—I will come 
to that—but that is not relevant in th’s 
ease

Mow Sir, the question of delay has 
been referred to, as to why we put 
this report into cold storage for so 
■ “ V  ymsm and we are coming after
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a long time I answered it partially 
I will just say a little more about it. 
We should not have done it till we 
were prepared for it How can we ask 
everybody to come to us when the 
number of exchanges that we have is 
very limited7 We have been able to 
expand the number of exchanges from
125 to 231 meanwhile Therefore, 
unless we have the facilities available 
in many places where they are requir-
ed, we should not have taken this stop 
That was one reason

Another was that in pursuance of 
the recommendations of the Committee 
we had taken a very big step, and that 
was the transfer of the service to the 
States That transfer involved many 
changes It required reorganisation, 
and I may say that along with other 
changes which took place in the coun 
try, these things took time to settle 
down, and even now there are some 
States which are just coming uoon 
their feet And so the tune w b  not 
ripe for this fresh measure There-
fore, we had to change, and we have 
tested these new arrangements through 
these years and at last for this much 
*e  are ready now

This may also be the answer to some 
other question which was raised, name-
ly, "Whv don’t we need more and why 
do we not want to extend the opera-
tions beyond what we have chosen to 
do7” That is the question of coverage 
and also our preparedness to have 
more extended obligations than what 
we have indicated in this proposed 
legislation The question of coverage 
came up for considerable criticism and 
questions were raised, very naturally 
'hicy asked, “Why are you excluding 
large classes of people who possibly 
deserve % our help and assistance even 
more than the others7**

There, let us apply our minds to the 
basis of the working of these ex-
changes, the basis of the submissions. 
So far as the emplovment exchanges 
are concerned, it is not simply a ques-
tion of having a person and shoving 
him on to some employer But 
various other devices have been 
traduced—trade tasting, testmg of the
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* » H* of the person*, putting them 
under proper group* and categories in 
order to match the demand. This 
thing is the real job; this is also the 
real requirement of the employer.

Ifeere are certain jobs where the 
employer can pick up the persons any. 
where and get their services also. 
There is. neither that element of 
applying the skills, the special tech-
niques, in the case of selection for 
submission—they do not arise—, and 
an the other side, in the case of the 
employer the bias does not arise. Be-
cause the bias does not arise in the 
ease of the large number of unskilled

salaries, higher salaries, where people 
have to come on the ground of certain 
qualifications, it is there that it occurs 
Therefore, this is one answer, that is, 
not including them does not defeat 
the objects. Because, as I indicated, 
though those objects do embrace the 
unskilled worker—we are doing
that—, it Is not as if we do not In-
clude those under this compulsion we 
will not be rendering that service, 
because it is being rendered now also 
and there is no special incentive on 
the part of the employer to withhold 
those people end there is no special 
service that we render in the matter 
of the unskilled workers. But I may 
add that we are putting on the em-
ployer a new kind of obligation 
They will have to prepare charts, 
returns. I thought, let us make it as 
little irksome as possible. That por-
tion of the work which is not of that 
character, as I have explained, we 
may keep out at any rate, for the pre-
sent. Let us see. It may be that 
even without putting that in this Bill 
as a matter of compulsion, we can in 
the returns, forms, etc., provide for 
that. If they choose they can send. 
Let them at least feel that their job 
in sending returns is limited so that 
I can have their co-operation more. 
It is that spirit of co-operation which 
la going to help me more in getting 
the rest of it done than simply filling 
forms. I do not think I will have

gone far in achieving the results that 
I seek.

This general explanation applies to 
»  number of specific points raised 
about unskilled office workers, people 
ifith less than Rs. 60. This is the 
general position and I have explained 
i f  1 think it will satisfy.

Regarding domestic servants, who 
ia the employer on whom I have to 
use this legislation that he must notify 
tp the exchanges the vacancies and if 
he does not do so, there will be penalty 
of Rs. 500 and Ra. 250? I do not 
think domestic service comes in al-
though I have got every sympathy 
*rith the domestic workers. We have 
considered their case in the Inctian 
pabour Conference. We are going to 
think of various ways to help them, 
•fhis is not the way, at any rate, 
vrtiich will be of any use to them.

A question about statistics was 
j-aised, about numbers. If you do not 
delude a certain category or a cer-
tain class of establishments, statistics 
yrill suffer. I think these returns and 
(ratification of vacancies are different 
things. The returns, forms will be 
different Therefore, it is not neces-
sary that because of this limitation 
jtere, the quality of the statistics 
ghould at all suffer.

Shri K. N. Pandey: May I know
Vtrhat is your reply about Rs. 60?

Shri Nanda: I have tried to answer 
to the extent I have been able to 
understand. So far as many of the 
establishments with which we have to 
<leal, are concerned, really, the num. 
per, that is, those persona who ere 
getting lesa than Rs. 60 will not be in 
the kinds of occupation which the 
pon. Member has in mind, textile or 
ither industries. I said, regarding 
those considerations, the utility It not 
the same as it is in the other ease. 
fh e  returns will hafte' te 'b e  math 
jnore elaborate; if not elaboret*, at 
*ny rate, they will impose a greet
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daal more of labour. I wanted to 
limit the operation at the moment to 
that part of the work which has a 
greater significance and value. Not 
that the importance o f 'the job for 
that person is lees. He is not under 
the same disadvantage in getting 
■election as would be in the other 
cases. That is mainly with regard to 
the question of coverage and the 
question of compulsion, that is, mat-
ters bearing on the provisions In tfte 
Bill.

There was one more point about the 
Government not taking persons who 
do not apply through the exchanges 
for promotion when there is no line 
of promotion created there. These 
are matters which we can deal with 
and attend to through administrative 
arrangements and orders.

1 come to the general question about 
the operation of the employment ex-
changes, which is a very important 
matter: how they have been faring 
after the transfer. The Committee 
expected that they will improve in 
course of time and that they will 
function better than before because of 
the interest that the States would 
take. To a certain extent, I think, 
the actual facts are bearing that out. 
But, it takes time.' The quality is not 
even throughout. It may be uneven. 
But, the evidence which the report 
has placed before the Central Gov-
ernment is adequate for the purpose 
of keeping a watch, supervision and 
guidance regarding the working. At 
any rate, on matters of policy, all 
general directions are in the hands of 
the Central Government. Also vari-
ous other functions. The function of 
supervision, guidance, inspection, etc., 
is being carried out. We are getting 
reports. We were asked as to 
whether there are reports. Yes; re-
ports are coining from the States.

Shri A. G. Gaha: Have there been 
any cases when the State Govern-
ments have resented too much super-
vision and guidance from the Central 
Government?

' Vacancies)
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Shri Nanda: They resent in a num-
ber of places, a number of times, to 
a number of things. If we find that 
we are going ahead and if 80 per cent, 
of the States come in, we persuade 
the others also. Therefore, there also 
the process has to be carried on. It 
is not just a steam-roller kind' o f 
thing.

Shri Tyagi: No compulsion.,
Shri Nanda: Ultimately, it is a 

question of a little waiting, a little 
patience.

Shri A. C. Gaha: You give 80 per 
cent, of the expenditure, but have no 
supervision.

Shri Nanda: Whether you give 60 
per cent, or they get it in some other 
way, it is the same thing. The only 
thing is which way will enable us to 
get better results.

About their working, this annual 
report has a section about 20 pages 
devoted to employment exchanges. 
No change has been made regarding 
the report. That was the kind of re-
port which we were giving before 
also Do 1 say that everything is all 
right about employment exchanges? 
No. I do not. I have tried, I have 
looked into their working myself, 
talked to the officers, sat for hours, 
seen the people, seen their difficulties 
about accommodation, etc., and intro-
duced some new ideas also. My 
general impression is that earnest 
efforts are being made to improve 
them. Is there corruption? I can-
not vouchsafe that nobody has paid 
anything at all. I can say this. There 
is no evidence of any such volume of 
corruption that it will make it in any 
special category that (here is a place 
where it is on a large scale. Fur-
ther, regarding such opportunities and 
occasions for corruption as existed, 
we have taken many steps to reduce 
them, that is, submission. There it is 
that a chance of a person squeezing 
something comes in. They are being 
regulated. There are Committees and 
sub-committees. There are ruu*» 
officials.'' Not officers alone are there.
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There are cheeks made afterwards 
alia The principles on which sub-
missions are made are being evolved 
and it would not be easy now for a 
parson to extract bribes for that. Yet, 
human ingenuity is such that one can-
not say that even when there seems 
to be no loophole, one cannot make 
one or find one

Just while 1 am speaking, I am 
thinking of this Somebody asked me 
about enquiry Of course, we have 
had an elaborate enquiry That may 
not be necessary Since we are ex. 
tending our functions, I am thinking, 
why not have some kind of enquiry 
as to how things are going on About 
this particular aspect, Shri Tyagi 
said, if I asked the people who have 
been able to obtain employment 
through the exchanges, they may be 
able to tell me whether they have 
paid I am prepared to undertake an 
enquiry m two ways First, if any 
hon Member knows anybody who 
has done it, it may be brought to m\ 
notice. Secondly, I can make a 
sample check from the people who 
have obtained employment ask them 
just to send a questionnaire to me I 
will tell them, do not sign your namt 
so that you may not get into any kind 
of trouble Let us have information 
I am prepared to do that

Shri Tyagi: A very good idea

Shri Nanda: These are people who 
have obtained employment. Similar-
ly, regarding people who have foiled 
to obtain Jobs, I shall try to find whe-
ther they had any difficulties, whether 
(hey cams up against any lark of 
sympathy

Shri P. K. Dm (Kalahandi) The 
ltourkela Committee appointed by the 
Orissa Government has given a 
detailed report regarding the various 
irregularities in the employment ex-
change at Rourkela.
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ffltoi Nanda: I have got that, I have 
seen that, that should certainly be 
taken into consideration also.

I was going to say something about 
what the hon Member has brought 
to our attention, Rourkela and other 
establishments The situation was not 
just on the lines that we want to have 
now, but it has been agreed that all 
those plants, all those establishments, 
will conduct their recruitment on the 
lines which we have now laid down. 
There also, I believe, already that 
change has taken place

Shri A C Gnha: That means not 
only notification, but also recruit-
ment

Shri Nanda: Yes. So far as Gov-
ernment establishments are concern-
ed, there will be not only notification 
but iecruitn*ent also That should be 
there There is no reason for them at 
any rate to go outside because we can 
control them

Shri Tyagi: Then, why are you 
exempting them m this Bill'

Shri Nanda: The thing u> that the 
rigidity of the law may sometimes 
make functioning difficult, and we 
may have to send them to jail—not 
to jail, m any cast, there are fines 
etc We thought n was not necessary, 
wc have departmental powers

Shri Tyagi: So long as the ability is 
there, it is all right

Shri Nanda: The real tiling is about 
the popularity of these exchanges, as 
was pointed out by an hon Member 
The real thing is not that he has to 
pay a little, that is possible in some 
cases, but he does not get the job 
early enough He has to wait very 
long, and sometimes does not get it 
at all That is the real difficulty. To 
some extent this will be improved 
cause when people know that ell the 
employers are going to send their re-

I
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quirementa, that we are going to for-
ward their nimH to them, many more 
people will make use of it, and many 
more people will stand a better 
chance, and therefore there will be a 
quantitative as well as qualitative im-
provement in this matter

A question was asked about the 
permanence of services and staff 
That, in principle, has been accepted 
by all. According to their financial 
condition they are making a certain 
proportion of the staff permanent 
Some have made 60 per cent perma-
nent.

Shri A C. Gafca: Ail the States 
have not implemented that

Shri Nanda: They have accepted 
the principle, and we shall ask them 
about the implementation

About advisor) committees yes, « (  
have advisory committees everywhere 
practically

Shri A C Guha: In all the States'
Shri Nanda. In an the States except 

perhaps U P One State has not got 
it yet, but all the others have It 
contains non-officials also

Shri M. C- Jain (Kaithal) Not in 
Punjab at least

Shri Prabhat Kar: You now say
that an establishment in the private 
sector will mean an establishment 
which is not in the public sector 
You are aware that m Jamshedpur 
there is already an employment ex-
change of the Tatas What will 
happen to that9 Because that will be 
a parallel employment exchange, 
what will happen to that after the 
passing of this Bill’

Shri Nanda: That is a matter for 
their internal facility They may 
have an employment exchange for 
their own purpose What iv the 
meaning of an employment exchange 
for one establishment?

SfcH FvftMut Kar: Previously there 
was no obligation on the paft of an
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employer in the private sector to re-
port vacancies to the employment 
exchange Now you are making it 
compulsory under The 'Bill But 
what exactly will be the position of 
Tatas because they have got their 
own employment exchange9 

8hri Nanda: That will not matter 
They will have to report to the 
system

Now I have to close because it is 
a little more than half an hour, and 
that was the time that I asked for 
There are certain amendments and I 
do not believe, in view of the ex-
planations that 1 have given, they 
need be taken up 

Mr Depaty-Speaker: The question
is

That the Bill to provide for 
the compulsory notification of 
\ acancies to employment ex-
changes tx taken into considera-
tion ’

Thi motion was adopted 
Mr Depaty-Speaker: Now we take 

up the Bill clause by clause May 
I know if the amendments are going 
to be moved now after this speech’

Shri P. K. Deo: I think 50

Clause I  — (Definitions)
Mr Depaty-Speaker: Are there any 

amendments*’
The questions is
Shri A C. Guha: 1 think there is an 

amendment of mine to clause 2

Mr Deputy-Speaker: I called for it. 
If there is one, the hon Member 
should stand up and say

Shri A. C Guha: It reads
Page 3, line 7,—

for “twenty-five" substitute 
"fifty (excluding unskilled office 
work)”

I think the number 25 should at 
least exclude unskilled labour. Ot
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unskilled labour is to be excluded 
from the purview of this Bill, the 
number should b e .......

Shri Nanda: There is no mention of 
unskilled labour in the Bill.

Shri A. C. Gaha: There is definition 
of “unskilled office work". This 
number 25 will also include those who 
are engaged in unskilled office work 
That category should be excluded 
bom this number.

Shri Nanda: Unskilled office workers 
in a plant employing 25 employers 
will not be many In any case, what 
will be the harm if it is 20 rather 
than 25’  When you exclude them 
why should there be any discrimina-
tion?

Mr. Depaty-Speaker: It is not mov-
ed I suppose

The question is;
"That clause 2 stand part of the

Bill"
The motion u’at adopted

Clause 2 was added to the Bill.
Clause 3 —(Act not to apply tn re-

lation to certain vacane.es)
The Deputy Minister of Labour 

(Shri Ahld All): I beg to move

Page 3, after line 31, insert—
“ (e) in any employment con-

nected with the staff of Parlia-
ment ”

The reason is that parliamentary re-
cords are not open to inspection, and 
therefore the intention is to exclude 
Parliament Secretariat from this 
Bill

Mr. Depaty-Speaker: Lest it should 
be misunderstood, I should make it 
clear that the hon Speaker is not 
averse to ..notifying all the vacancies 
that occur here to the employment 
exchanges, but it would be desirable 
1 suppose that it should be done by a 
convention rather than by law and
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compulsion. So, I make Utis 
announcement that in future when-
ever vacancies are there, they would 
be notified to the employment ex-
changes for the sake of reeocds or 
preparing statistics. That would be 
done, as that is also the main objec-
tive I welcome this amendment and 
then it is for the Parliament Mem-
bers now to decide what to do with it.
I put this amendment to the vote of 
the House 

Shri Taagamani: After what you 
have stated, it is very difficult for us 
to reject it 

Mr. Deputy -Speaker: The question 
is-

Page 3. after line 81, insert— B
“ (e) in any employment con-

nected with the staff of Parlia-
ment ”

The motion was adopted,
Mr. Depaty-Speaker: The question

is:
“That clause 3, as amended, 

stand part of the Bill”
The motion was adopted.

Clause 3 as amended, was added to 
the Bill
Clause 4 —  ̂Notification of vacancies 

to employment exchanges)
Mr. Deputy-Speaker: Any amend-

ments'*
The question is.
8hri A. C. Gaha: I have
Mr. Depaty-Speaker: I was waiting

for him 1 put it and he did not stand 
up

Shri A. C. Guha: I have been stand* 
mg

I would suggest that the hon 
Minister, under the rule-making 
power, may give some directions that 
the employment exchange, as far as 
possible, should be within tbe State in



which the particular unit of employ-
ment is situated. Otherwise, it would 
create difficulties lour the residents of 
that particular State I do not want 
to press the amendment My amend-
ment is that the employment exchange 
be within the State, but you can do 
it under the rule-making power by 
asking the Central Government hi the 
case of the public sector, and the ap-
propriate State Government in the 
ease of the private sector, to see that 
as far as possible the employment ex-
changes are withm the State m which 
the particular industrial unit is 
situated

Shri Nanda: I did not quite follow
Mr. Depaty-Speaker: Then that can 

be discussed afterwards For my 
purpose it is enough that he does not 
press it

Shri A. C Guha* For my purpose 
U is not enough

Mr. Depaty-Speaker: When he says 
he Is not going to press the amend-
ment, he can talk about the rules and 
anything that is to be contained in 
them even afterwards, after this 
clause is passed Re does not press 
it, therefore I need not wait

Shri A. G. Guha: I hope the hon 
Minister will agree to the amendment 
because it is only an enabling clause 
In certain cases, where the Govern, 
ment may feel so, they may insist on 
this And according to the recom-
mendation of the committee also, for 
the present, they do not ask for com-
pulsory recruitment through the em-
ployment exchanges But they said 
'for the present’ Five Years have 
elapsed since then, and I think Gov-
ernment should now take this enabl-
ing authority This is }ust an enabl-
ing provision, by which Government 
may give directions to certain cate-
gories of employers that they should 
make the recruitment through the 
employment exchanges

X do not like to press the amend-
ment, unless the Minister Is agreeable 
to this or can find out some way to
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give effect to the object of this amend-
ment

8hrf Naada: The Minister is not
agreeable But I may add further 
that this will change the character of 
the Bill That introduces a new kind 
of compulsion which has not even 
been visualised, and, therefore, I do 
not think it is proper to introduce it 
now

Mr. Depaty-Speaker: I think I can 
now put the clause to the vote at the 
House

The question is

“That clause 4 stand part of the 
BiLL”
* The motion was adopted.
Clause 4 was added to the Bill
Clauses 5 to 10 were added to ther 

Bill

Clause 1 -(Short Title, extent and 
commencement)

Shri P. K Deo* It is high tune that 
we should consider India as an in. 
tegral whole now If we have a pro-
vision like this, namely 'It extends to 
the whole of India except the State 
of Jammu and Kashmir’, in our 
statute-book, I think it is stinking; 
and it is high time that it should be 
deleted I press that the following 
amendment of mine may be put to the 
vote of the House, namely—

Page 1, lines 5 and €,
omit “except the State of 

Jammu and Kashmir”

Mr Depaty-Speaker: Has the hon
Minister anything to say about the ex-
clusion of Jammu and Kashmir9

Shri Nanda: It is not for me to say 
anything It is a general method 
here, and it anses out of the Consti-
tution, I suppose It is a point aris-
ing out of the Constitution

Shri Naoahir B ta iw li (Bast 
Khandesh). The amendment is out o t 
order
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Mr. O^MtT-SpMdw: I suppose the 
hon. Member does not press it.

The question is:
"That clause 1 stand part of the 

BUL".

The motion was adopted.
Clause 1 was added to the Bill.
The Enacting Formula and the long 

Title were added to the BtlL
Shri Nanda: I beg to move:

“That the Bill, as amended. b« 
passed” .
Mr. Depaty-Speaker: Motion moved:

“Thai the Bill, as amended, fcp 
passed.”.
Shri Sapakar (Sambalpur): May I 

put one question? You made certain 
observations regarding the Lok Sabhp 
itself. Am I to understand that when-
ever there is a vacancy in this House 
also, the Speaker will notify to th< 
■employment exchange?

Mr. Depaty-Speaker; We are not
•employed by anybody, T suppose 
Here, we are talking of the employees 
and the employers. The hon Mem 
ber should not feel like that, n& if he 
was a servant of somebody

Shri Braj Baj Singh (Firozabad) 
"We are servants of the people

Mr. Deputy-Speaker: The question
is:

"That the Bill, as amended, be 
passed”.

The motion u<<u adopted

14.15 ht*.
INDIAN ELECTRICITY (AMEND-

MENT) BILL

Mr. Depaty-Speaker: The House
will now lake up the Indian Electri-
city (Amendment) Bill, as reported by 
the Joint Committee,

Shri Paalgrahi (Puri): What ia the
time allotted for this?

Mr. Depaty-Speaker: Tho chit
before me indicates that it is 5 houtf 
SO minutes.

The Minister of Irrigation and 
Power (Hafts Mohammad Ibrahim): I
beg to move:

"That the Bill further to amend 
the Indian Electricity Act, 1910, as 
reported by the Joint Committee, 
be taken into consideration”.

At the outset, I thank the Chairman 
of the Joint Committee,—that is, you, 
Sir,—who conducted the proceedings 
in an excellent manner maintaining 
cordiality and harmony and getting 
the business through within a reason-
able time through his guidance I 
also thank the hon Members of the 
Joint Committee who devoted their 
time, took keen interest and tried to 
improve the Bill in so many respects 
according to their light.

As far a& this Bill is concerned, I 
propose to explain something about its 
background, in order that the real 
import and the meaning and effect of 
the amendments included m the Bill, 
and particulaily, in the report of the 
Joint Committee, may be very well 
understood That background lies in 
the expansion or development which 
has taken place from 1910 up to this 
time That expansion may be viewed 
through the figures which I shall pre-
sently place before this House; and 
these are just a few These will 
enable hon Members to have a full 
idea as to how far India has advanced 
in the matter of electricity.

In the year 1910, India had only 15 
steam plants, one oil plant, and IS 
hydro-plants The total was 31; and 
the installed capacity of all these was 
31,000 k w As against that, in the 
year 1957, India had 1,597 steam plants, 
328 oil plants and 1,061 hydro-plants. 
The total comes to 2,986. llie installed 
capacity of these is 28,88,000 k.w. That 
makes a lot of difference, that is, this 
expansion makes a lot of differencê




